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BEFORE T1E NATIONAL GREEN TRIBUNAlGy "
WESTERN ZONE BENCH, PUNE

\ \ YRR
\ /.

WONUE R
\\;l;):

APPLICATION NO. 128 OF 2023 (WZ) .

ORIGINAL

IN THE MATTER OF:

Nileshbhai Lakhabhaj Gareniya ...Applicant

VERSUS

The Collecior, Junagadh & Oys. ...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 2

1. Manojbhai Ravjibhai vekriya, Partner of M/s Jay Khodiyar Enterprise,
having its-office at Survey No. 136/4, Maliya-Veraval National Highway,
Village Maliya Hatina, Taluka Maliya Hatina, District Junagadh, do hereby

solemnly affirm and state as under on behalf of Respondent No, 2:

1. That the deponent is conversant with the facts and circumstances of the
case and is duly authorised to file the present Affidavit in Reply on

behalf of Respondent No. 2.

2. That M/s Jay Khodiyar Enterprise was granted the requisite mining
Jease vide lease deed dated 28.1.2013 for mining, excavation, and
production of Blacktrap mineral and ordinary soil from land bearing
Survey Nos. 35574, 136/4/P/2, and 136/4/P/3, situated at Village
Maliya Hatina, Taluka Maliya Hatina, District Junagadh. The
Respondent was granted Environmental Clearance (EC) by the District

Environment Impact Assessment Authority (DETAA) for the same on

FOR, JAY KHODIYAR ENTERERIS
PARTNER

11.01.2018.
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since June 2020 and thercafter the lease stood expired on 27.01.2023.

4 That the Applicant has filed the present proceeding on frivolous and
unsubstantiated grounds, alleging unauthorized mining operations and

environmental degradation without any documentary OF scientific

evidence. It is pertinent to note that the Applicant has failed to

“monstrate any actual environmental harm.

Ahat it is submitted that the Applicant has failed to produce any
evidence whatsoever of actual environmental degradation or ccological
harm allegedly caused by the Respondent No. 2. No report of the
Gujarat Pollution Control Board (GPCB). the Geologist, or any othet
competent scientific body has been annexed with the Application 1o
substantiate the claims of environmental damage. The Application is
thus devoid of technical or cvidentiary support and relies entirely on

pbald assertions and conjectures.

6. That it is further submitted that no Environmental Impact Assessment
(1:1A) study, no water or air quality report, nor any photographic or
videographic evidence has been produced by the Applicant o
demonstrate that the activities of Respondent No. 2 have resulted in air,
water, soil, or noisc pollution or any adverse ccological impact. The
mere allegation of “environmental damage without any proof of the
same docs not attract the jurisdiction of this Hon’ble Tribunal under

Seetions 14 or 15 of the National Green Tribunal Act, 2010.

7. That even otherwise, when Respondent no.2 was carrying out the
mining operations (he same were being conducted  within the

sanctioned  lease arca and within - permissible  Limits, with  due

FOR, JAY KHODIYAR ENTERPRIS
PARTNE

Scanne

3. 1t 1s pertinent to note that the said mining site has remained unused

d with CamScanner
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compliance of applicable cnvironmental safeguards. There 15 no
material on record 1o show that the Respondent’s acuvity has caused

any adverse impact to flora, fauna, or ambient environment of the arca.

8. That an inspection was carried out on 04.05.2024 by the Office of the

Geologist, Junagadh on the lease site. Subsequently, vide order dated

19.07.2024, the Department of Geology and Mining, Junagadh,

10.

Respondent no.2. Copy of the order dated 19.07.2024 passed by

Department of Geology and Mining, Junagadh is annexed herewith

and marked as ANNEXURE - A.

9. N is submitted that Respondent No. 2 has filed an appcal against the

said order before the Officc of the Appeal and [Clying Squad,
Gandhinagar, vide Inward Appeal Application No. 34/24. Copy of the
Appeal and the inward receipt is marked and attached hercin as
ANNEXURE- B (Colly). It is further pertinent to note that the
Respondent no.2 has deposited 2 (two) pereent of the penalty amount
before the appellate authority. Copy of the Challan reflecting the
deposit of the amount by Respondent no.2 for filing of the Appeal is

annexed herewith and marked as ANNEXURE - C.,

It is further worthy to note that the Applicant had carlier filed Special
Civil Application No. 6385 of 2022 before the Fon'ble High Cowt of
Gujarat, which was not entertained and the Applicant was directed to

approach this  Hon'ble  Tribunal for  appropriate  remedy. This

demonstrates repeated and vexatious lingation on the same subject
FOR, JAY KHODIYAR ENTERPR 3

P. ER

[ QP
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matter. The Applicant’
pplicant's repeated forum-shopping is contrary 1o the

; punciples of judicial discipline and finality.

11. That as i : o .
as the issue of penalties including alleged environment liability,
the s T o
same are already sub judice and under examination before the

competent appellate authority.

2 & 1t Lo . o N
12, At the cost of repetition, it is submitted that the present Application 15

devoid of merit, bereft of evidence, and constitutes misuse of this
Hon'ble Tribunal’s process. It is therefore prayed that the present
Application be dismissed with exemplary costs, in the interest of justice,
equity, and good conscience. The Respondent No. 2 craves leave 10
supplement, amend, or modify the present affidavit as may be

necessary.

L ANOY 2000

Date.

Place:. %-g-u-,o.aak)aﬂl- FOR, JAY KHODIVAR ENTERPRT

M/s Jay Khodiyar Enterprise
Deponent
(Respondent No. 2)

Malhotra

‘()uygul »r Rg€pondent No. 2

» 7
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VERIFICATION

L Mar B
. Jnp oy . | |
1 “ hai Rl\\_lll’l\ﬂl \k‘kl!_\'ﬂ, partnet of M/s J":‘ Khadiyar Enterprisc.
havine office |
mg otfice at Survey No 13674, Maliya-Veraval National Highway . Mahya

Hatina, Taluka Maliya Hatina, District Junagadh. do hereby venfy thai the

contents of paragraphs 1 to 11 of the above affidavit are tru¢ and correct o My

knowledge and belicf, and nothing material has been concealed therefrom

Verificd agmedbohocbn s 440t WO s

FOR. JAY KHODIYAR ENTW
,/’\:’,\/
pARTNER

—

Deponent

(Respondent No. 2)
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OFFICE OF GEOLOGIST - JUNAGADH
Geology & Mining Department

M.S. Building, Block No. 2, 2/3td Floor, Junagadh

GJ/Lease/Tapas/ Vasulat-Hukam/2247

DATE :: 19/07/2024

Registered A.D.

To

Jay Khodiyar Enterprise [All Partners]
Survey No. 136 paiki 4, Maliya,

Veraval National Highway

At Maliya Hatina, Taluka Maliya-Hatina
District Junagadh

Details of Partners ::

1) Mr. Paragbhai Vijaykumar Vyas
M/s Karathiya Engineering & Construction Ltd.
9-193, Karathiya House, Satyagrah Chhavni
Opp. Iskcon Mall, S.G. Highway
Ahmedabad

2) Mr. Manojkumar Ravjibhai Vekariya

M/s Karathiya Engineering & Construction Ltd.

9-193, Karathiya House, Satyagrah Chhavni
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Opp. Iskcon Mall, S.G. Highway

Ahmedabad

Reference ::

1) The Additional Director (Appeal), Geology & Mining
Department, Gandhinagar letter No. CGM/EC-Cell/
Junagadh/78/2020-21/406 dated 01/02/2021.

2) Original Application No. 128/2023 before the
honourable Green Tribunal [West Zone] by Mr.
Nileshbhai Gareniya.

3) Order dated 07/07/2023 in Oiginal Application No.
128/2023 before the honourable Green Tribunal [West
Zone] in reference to LPA No. 03/2923.

4) Honourable Green Tribunal [West Zone| order dated
04/03/2024.

5) Honourable Green Tribunal [West Zone] order dated
01/04/2024.

6) This office inspection on 04/05/2024.

7) Show cause notice dated 22/05/2024 issued by this

office.
8) Personal hearing on 10/06/2024.

9) Written representation made by the partners during

the hearing on 10/06/2024.

10) Show cause notice by this office dated 21/06 /2024

11) Personal hearing on 15/07/2024.
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12) Written representation dated 15 /07/2024 by Mr.
Nandaniya Hitesh Lakhmanbhai, Representative of Jay

Khodiyar Enterprise.

PROPOSAL ::

You are hereby issued this notice in reference to Sr. (7)
and Sr. (10) above under the Gujarat Minerals
[Prevention of Illegal Mining, Transportation & Storage]
Rules, 2017 and informed that, on 04/05/2024 this
office inspection team had visited your mauje Maliya
Hatina, Taluka MAliya Hatina, District Junagadh
Survey No. 355.4 & 136/4 black trap mineral quarry
lease admeasuring 02.56.98 hectors in the name of
Jay Khodiyar Enterprise and carried out site inspection
/ measurement in the presence of your representative
Mr. Dineshbhai Parbatbhai Kathariya. During the
inspection on the said lease area the signboard showing
the details of lease and on the poles of the lease as
specified the pole demarcations were not found. During
the inspection the measurement of the mining area
found was measured by the inspection team Surveyor
in the presence of your representative. At the time of

inspection the mining activities were found in closed

condition.
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During the inspection in the mining area on carrying
out the measurement in your lease area there was a
huge pit excavated of black trap mineral found. On the
surface area total 10067.96 cubic meter simple earth
excavations were also found done. The said earth stock
was not found in the lease area. Therefore on
considering simple earth mineral as per 1.45 specific
gravity total 14,598.542 MT simple earth excavations
were found done from the lease area. And in the
mining area on the lower part total 297,004.82 cubic
meter black trap minerals excavations were found
done. In this regard as shown in the mining plans
approval in the above lease according to the specific
gravity 2.78 on computing total 825,673.39 Mt black
trap mineral excavations were found done in the lease
area. And on examining your quarry lease production /
export online figures, it is found that you have
produced / exported total 502559.014 MT black trap
mineral from your said quarry lease upto 31 /03/2024.
Therefore in your said lease area total 14,598.542 MT
simple earth mineral is unauthorizedly / additionally
excavated. And as per the measurements by this
office on 04/04/2024 total excavations and your

quarry lease production / exports figures are examined
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the difference between both is 3,23,114.376 MT.

Therefore  you have unauthorizedly / additionally

mined black trap mineral total 3,23,114.376 MT from

your said lease area, this is clearly evident.

Thus, you have committed serious offence under the
Rules 3, 5 of Gujarat Minerals (Prevention of Illegal
Mining, Transportation & Storage) Rules, 2017 and
Rules 11, 56 of Gujarat Minor Minerals Concession
Rules, 2017. Therefore under Rule 2192) of Gujarat
Minerals (Prevention of Illegal Mining, Transportation &
Storage) Rules, 2017 action has to be taken against
you. Therefore as per Rule 21(3) of Gujarat Minerals
(Prevention of Illegal Mining, Transportation & Storage)
Rules, 2017 the value of the unauthorized mineral
mining, transportation and storage has to be recovered
from such person. And as per Rule 22 for any
punishable offence  before initiating  criminal
proceedings or after initiating on paying the amount
determined by the government, the authorized officer
can compound the offence. As per the Rule 22
Schedule - 3 of Gujarat Minerals (Prevention of Illegal
Mining, Transportation & Storage) Rules, 2017, and
Government Industry & Mining Department Notification

dated 13/01/2021 the rate of simple earth mineral per
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MT is Rs. 175/- and as per the Industries & Mining
Department Resolution No. NG/102017/1750/H dated
29/11/2018 41% of recoverable value of mineral per
MT Rs. 71.75, are required to be recovered from you.
On payment of said penalty amount the offence can be
compounded. Accordingly on computing for 14598.542
MT simple earth mineral unauthorized excavations at
the rate of Rs. 175/- per MT Rs. 25,54,745/- and
environment damages compensation per MT Rs.
71.75% Rs. 10,47,446/- thus total Rs. 36,02,191/-
and as per the Government Mines & Minerals
Department notification dated 13/01/2021 black trap
rate per MT Rs. 315/- and as per the Industries &
Mining Department Resolution No.
NG/102017/1750/H dated 29/11/2018 26% of the
value of minerals recoverable thus per MT Rs. 81.90/-
has to be recovered from you. On payment of the said
penalty amount the offence can be compounded.
Accordingly on computing for 3,23,114.376 MT black
trap minerals unauthorized excavations at the rate of
Rs. 315/- per MT Rs. 10,17,81,029/- and environment
damages compensation at the rate of Rs. 81.90 per MT
Rs. 2,64,63,068/-, thus total Rs. 12,82,44,097/- and
both total Rs. 13,18,46,288/- [Rupees thirteen crores'

eighteen lakhs forty six thousand two hundred and
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eighty eight only], and during the inspection it was
found that you had not put up pole demarcations of
your quarty lease and sign board of lease was also not
maintained, therefore as per the provisions of Rule 18
and  inserted 91(a) of Gujarat Minor Minerals
Concession (Amendment) Rules, 2019 you have violated
the said Rules, therefore as per the provisions of Rule
18 and inserted 91(a) provisions for the above breach

of condition you have to pay Rs. 20,000/-.

Thus, you have illegally mined simple earth and black
trap mineral and without royalty pass unauthorizedly
transported thus the penalty amount and environment
compensation and breach of condition of lease
agreement total Rs. 13,18,66,288/- [rupees thirteen
crores eighteen lakhs sixty six thousand two hundred
and eighty eight only] and as per Sr. (3) above
Honourable National Green Tribunal [West Zone] order
dated 07/07/2023 there are allegations made
regarding violation of Environment Clearance (EC)
Certificate conditions, on this issue also notice was
issued to you for submitting your explanation / reply as
per Sr. (7) above. In its hearing on 10/06/2024 the
Partner had submitted Sr. (9) written reply. Thereafter

again as per Sr. (10) notice you were informed to
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submit your reply / explanation on the above issue. In
this regard you did not remain present in the personal
hearing on 15/07/2024 and did not submit your
written or oral explanation. But, on that day in the
morning as per Sr. (12) Jay Khodiyar Enterprise
representative Nandaniya Hitesh Lakhmanbhai has

made written representation.

OBSERVATIONS

At mauje Maliya-Hatina, Taluka Maliya Hatina, District
Junagadh Survey No. 355/4 & 136/4 black trap mine
admeasuring 02-56-98 hectors in the name of Jay
Khodiyar Enterprise site inspection / measurement
was carried out by this office team in the presence of
lease holder representative Mr. Dineshbhai Parbatbhai

Kathiriya on 04/05/2024.

As per the facts of inspection this office Surveyor had
in the presence of quarry lease representative Mr.
Dineshbhai  Parbatbhai  Kathiriya carried out
measurement and prepared the map showing the
measurement details. Wherein on the upper part total
10067.96 cubic meter simple earth mineral mining was

found done. In the said earth lease area there were no
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stocks found. Therefore on computing simple earth
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mineral  according to specific gravity 1.45 total
14,598.542 MT simple earth mineral excavations were
found done in the lease area. Also, in the mining area
on the lower part total 297,004.82 cubic meter black
trap mineral mining was found done. In this regard as
shown in the mining plans of the above approved leave
on computing specific gravity 2.78 total 825,673.39 MT
black trap mineral mining was found done in the lease
area. Also on examining the online figures of said
quarry lease production / exports from the said quarry
lease from the time of granting quarry lease till
31/03/2024 total 502559.014 MT black trap mineral
mining appears to be done. Therefore in the said lease
of the lease holder total 14,598.542 MT simple earth
mineral unauthorized / additional excavations are
found done. According to the measurements by this
office on 04/04/2024 total excavations and on
examining the figures of production / exports of the
said quarry lease the difference between both is
3,23,114.376 MT. Therefore from the said lease area of
the lease holder total 3,23,114.376 MT black trap

mineral unauthorizedly / additional mining is clearly

found done.
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Also during the inspection it was found that the pole

demarcations of the quarry lease and sign board were

not maintained, therefore according to the provisions

of Rule 18 and inserted 91(a) of Gujarat Minor Minerals

Concession (Amendment) Rules, 2019 you have

violated the said rules, therefore as per the provisions

of Rule 18 and inserted 91(a) for the above breach of

conditions Rs. 20,000/~ has to be paid.

On the above issue Srt. (7) notice was issued. Pursuant
to the said notice hearing was kept on 10/06/2024.
Wherein the applicant had made representation.
Thereafter as per Sr.910) above notice was issued and
the lease holder was afforded opportunity to make
personal representation during the hearing on
15/07/2024. In this regard the lease holder or any of
his representative did not remain present. But Jay
Khodiyar Enterprise representative Mr. Nandaniya
Hitesh Lakhmanbhai had made written representation
Sr. (12). Which does not appear to be acceptable. And
the lease holder was afforded more than one
opportunity for making their representation inspite of

this to show that they are not guilty they have not
produced any strong evidences or clear reasons till

date. Therefore prima facie in the reply produced by
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them the
re does not appear to be any strong evidences

or stro
ng grounds found therefore their representation

cannot be accepted. Therefore the following orders are

passed.

: ORDER ::

In view of all the above facts and observations and
inspection in the Jai Khodiyar Enterprise named quarry
lease you have carried out unauthorized mining/
transportation / storage accordingly on computing
14598.542 MT simple earth mineral unauthorized
mining is done on this issue at the rate of Rs. 175/- per
MT Rs. 25,54,745/- and compensation for environment
damages at the rate of Rs. 71.75 per MT Rs.
10,47,446/- thus total Rs, 36,02,191/- and as per the
Government Industry & Mining Department notification
dated 13/01/2021 black trap mineral at the rate of Rs.
315/- per MT and Industry & Mining Department
Resolution No. NG/102017/ 1750/H dated 29/11/2018
and 26% of the recoverable amount per MT Rs. 81.90
are required to be recovered from you. On paying the
penalty the offence can be compounded. Accordingly
on computing 3,23,114.376 MT black trap mineral

unauthorized excavations at the rate of Rs. 315/- per

MT Rs. 10,17,81,029/- and compensation for
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environment damages at the rate of Rs. 81.90 per MT
Rs. 2,64,63,068/- thus total Rs. 12,82,44,097/- and
both total Rs. 13,18,46,288/- [rupees thirteen Crores
eighteen lakhs forty six thousand two hundred and
eighty eight only] and during the inspection you had
not maintained the pole demarcation of quarry lease
and lease sign board therefore as per the provisions of
Rule 18 and inserted 91(a) of Gujarat Minor Minerals
Concession (Amendment) Rules, 2019 you have violated
the said Rules, therefore according to the provisions of
Rule 18 and inserted 91(a) of Gujarat Minor Minerals
Concession (Amendment) Rules, 2019 for the above

breach of condition you have to pay Rs. 20,000/-.

Thus, you have unauthorized carried out mining of
simple earth and black trap mineral and without royalty
pass unauthorizedly transported thus the penalty
amount and compensation towards environment and
breach of lease agreement you are hereby ordered to
pay total Rs. 13,18,66,288/- [Rupees thirteen crores
eighteen lakhs sixty six thousand two hundred and
eighty eight only] as per section 21(5) of Mines &
Minerals (Development & Regulation) Act, 1957. And
you are informed to pay the above penalty amount

within 30-days and produce the original challan.
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If you are dissatisfied by this order then under Rule 18
of the Gujarat Minerals [Prevention of Illegal Mining,
Transportation & Storage) Rules, 2017 you may appeal
before the Additional Director, Appeal & Flying Squad,
Geology & Mining Department, Gandhinagar within 30
days on paying 2% of penalty amount towards
application fees in specified Form - K.

Sd/- illegible

Geologist

Junagadh

Copy forwarded with compliments to ::

1. The Collector, Collectorate, Junagadh.

2. The Regional Officer, Gujarat Pollution Control

Board, Opposite Church, Station Road, Junagadh.

Copy to ::

1. The Quarry Lease Branch - for information and for
considering at the time of proceedings in this case.

2. The Accounts Branch - for information and for
considering at the time of proceedings in this case
and till further orders to keep ATR LOCK and not to

issue SSP.
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FORM K

=TT,

FORM OF APPEAL OR RIVISON APPLICATION
(Rulo 18(3))

Additional Director

BT afly 4, 2

LA )

Appeal & Flying Squad, Geology & Mining Dept.
Block NO.15, Ground floor, Dr.Jivraj Mehata Bhavan,

Gandhinagar.

X

),
| O

 pnexvpl 8- (/)

A

1/We submit the following application for Appeal/revision or for passing of an order
which has not been passed within the required time period.

Sr. |

Item Detail

Particulars

Name of Applicant.

' (In case of a firm or other
association of individuals, provide
names of each person constituting
the firm or the association of
individuals, as the case may be.)

o2l WISI2UR We2ULES

{ Address of the Applicant.

Ueia3s Usl ¥, Hiollan

|
;2. (In case of a firm or other
{ association of individuals, provide | AN Al A,
, addresses of each  person : i
" | constituting the fim or the Y. duH{lau-gtélet, %. yetoe
5 association of individuals, as the
; case may be.)
| i Status of the Appellant/Revisionist.
- 3. | o Individual Firm
| ¢ Firm

» Other association of individuals

(major mineral)

! e Company
| » LLP (minor mineral)

5 . —

HIpose el §5M : GRetReAS(, Yeltold oll
4. | (Review of an order passed /

Request for passing of an order
where such an order has not been
passed within the time period
prescribed)

§5H ol.29%B /cllod/ AW/ Ay ella-
§5H/RRYY, cll.1¢/09/0¥
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Item Detail Particulars

In cas s
e of review of an order, dale cllgoJecl §6H : qmestwﬂa&, %ol ol

of "
. .m:grfgmumcanon and number of
er to the §8M ol 2B /87 AU/ AYClct-

appellant/revisionist.
OR gau/eexe, cdl.a¢/08/20

In case of request for passing of an
/ order, the date on which the date on

which the time period for passing

such order expired.

] 6. !i Evidence of Payment of Fee. ;m ol.32)
,’f ! cll.49/0¢ /0%
‘ 1 AMY o
| 2y 25 AN 3.20,6,919/- (UG o 3G
| J AL16/0L /0% :
6 | Name of bank. oL, (8ls «.0301)
@ | I
6 | Demand draft or challan number |- B ‘
(b) | with date. |

,_’____’/4—'—-’-‘
7. | Mineral or minerals for which the | y( il

appeal/revision is filed. |
(QPUCC.UYR R2et Viotel/cleet/HAR)

3| Details of area With respecftt?i ; uele-sdlet st B-Huefla-adl
ich the @ peal/revision 1n led. . . e
which e & ad ol 3uu/y &135/% TS| Hi 2-us-¢

3 Qactieoll ¥R 2dct sAellos well

/—-—“”'—_"/_/’f'
eal is filed within | __

Whether the 2pp ]
the prescribed time period.

the reasons for not presenting | ol

[70. | If not, i
it within the prescribed limit and

geeking condonation of delay.

Name and complete address of the | --

j party/pafties jmpleaded.
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‘
N
o

2 . N " i s %
120 Number of copies ol petition - ~.
attached.

Sr. Item Detail Particuﬂrs' T

Petition ix o be  submitted in
wiplicate if no party is impleaded.
Besides  these, for cach party
impleaded one additional copy is Lo
be enclosed.
13, Grounds of appeal/revision. weaedl Wsell wUdly.
14.T\\ hether the appelladd révisi‘onis?-,{l o
desires to be heard in person or
through pleader.

’ 15. Any additional information the | weotell scll xﬂgl; —
‘appellant/revisionist desires  to
fumish.

l/We do hereby declare that the particulars furnished above are correct and am/are
ready to fumnish any other details, as may be required by you.

Yours faithfully,
Place: Gandhinagar PM "“AV _\/TJ
P Duc 19/08/20¥% Signature of the applicant.

Instructions to applicant:

The application must be signed by a duly authorized representative of the
appellant, in case the appellant is a company or LLP. In case the appellant is an
individual, the appellant must personally sign the application. In case of a firm or
ussociation of individuals, all the persons constituting the firm or association of
individuals shall sign the application.
The corporate authorization of the authorized signatory of the appellant (which is
3 company) must be enclosed with the application. Any change in such corporate
suthorization must be immediately intimated to the State Government.
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FORM K

YL

FORM OF APPEAL OR REVISION APPLICATION

TO

(RULE 18(3))

APPEAL NO. 34/24

The Additional Director

Appeal & Flying Squad,

Geology & Mining Department

Block No. 15, Ground Floor

Dr. Jivraj Mehata Bhavan

Gandhinagar

I/We submit the following application for Appeal /

Revision or for passing of an order which has not been

passed within the required time period.

Sr.

[tem Detail

Particulars

1

Name of applicant

(in case of a firm or other
association of individuals, provide
names of each person constituting

the firm or the association of

Jay Khodiyar

Enterprise
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individuals, as the case may be)

T

Address of the Applicant.
(in case of a firm or other

association of individuals, provide

addresses of each  person
constituting the firm or the
association of individuals, as the
case may be)

Status of the Appellant /
Revisionist

*Individual

*Firm

*Other association of individuals
(major mineral)
*Company

*LLP (minor mineral)

e,

Purpose.

(Review of an order passed /
request for passing of an order
where such an order has not been
passed within the time period

prescribed)

Impugned order ::

Survey No. 136,
paiki 4 Maliya,
Veraval National
Highway

At Taluka Maliya

Hatina, District

Junagadh

—_—

Firm

Geologist,
Junagadh Order
No. GJ/Lease/
Tapas/ Vasulat-
Hukam/2247
dated

19/07/2024.

In case of review of an order, date

‘_’/—/‘
Impugned order ::




.
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of communication and number of

the order to the appellant /

3

e
et |

Geologist,

Junagadh Order

No. GJ/Lease/

appeal / revision is filed

revisionist.
OR Tapas/ Vasulat-
In case of request for passing of an Hukam/2247
order, the date on which the time dated
period for passing such order | 19/07/2024.
expired.
6 | Evidence of payment of fee. W(ﬁ -
(Challan No. 312)
Dated
16/08/2024
And
At the rate of 2%
Rs. 20,86,716/-
[Challan No. 313
Dated
16/08/2024
6 | Name of bank SBI (Code No.
() 0301)
6 | Demand draft or challan number | - —
(b) | With date
7 | Mineral or minerals for which the | Simple earth j

(14598.542 MT

mining/
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transportation /

storage)

: I
8 |Details of area with respect to|Maliya Hatina,

which the appeal / revision is filed Taluka mauje

Maliya  Hatina,
Survey No. 355/4
& 136/4 paiki 2-
56-98 hector area
approved quarry

lease.

-

9 | Whether the appeal is filed within |-

the prescribed time period
10 W NIL
presenting it within the prescribed
limit and seeking condonation of

delay

I P ey oy
11 | Name and complete address of the
party / parties impleaded.
e

12 | Number of copies of petition

attached.

Petition is to be submitted in
triplicate if no party is impleaded.
Besides these, for each party

impleaded one additional copy is

to be enclosed.
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13 | Grounds of appeal / revision Will be submitted |

separately.

14 | Whether  the  appellant / |NO
revisionist desires to be heard in

person or through pleader.

15 |Any additional information the|Will be submitted
appellant / revisionist desires to |separately.

furnish.

I/We do hereby declare that the particulars furnished
above are correct and am/are ready to furnish any other

details, as may be required by you.
Yours faithfully,
Sd/- Parag V. Vyas
Signature of the applicant
Place :: Gandhinagar

Date :: 17/07/2024

Instructions to applicant ::

The application must be signed by a duly authorized
representative of the appellant, in case the appellant is a
company or LLP. In the case the appellant is an

individual, the appellant must personally sign the
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application. In case of a firm or association of individuals,

all the persons constituting the firm or association of

individuals shall sign the application. The corporate

authorization of the authorized signatory of the appellant

(which is a company) must be enclosed with the
application. Any change in such corporate authorization

must be immediately intimated to the State Government.
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Challan No. 312 ORIGINAL

Gandhinagar Treasury / Sub Treasury / State Reserve

Bank of India / challan for cash amount paid.

To be filled in by remitter

Name and address for whom paid :: Jay Khodiyar
Enterprise, Survey No. 136 paiki 4, Maliya, Veraval
National Highway, Taluka Maliya Hatina, District

Junagadh.

Towards appeal application under GMPMTS - 17 against
the impugned order by the Geologist, Junagadh Order No.
GJ/Lease/Tapas/Vasulat Hukam /2247 dated
19/07/2024 for simple earth / black trap minerals stock
unauthorized mining / transportation / storage mineral

value Rs. 10,43,35,774/-, appeal for relief.

Rs. 5000/-

Signature :: sd/- Parag V. Vyas

0853 Non ferrous mining & metallurgical

industries

102 Mineral Concession Fees, Rent &

Royalty

08 Other Rececipt
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Sd/- illegible

/h A
Sd/- illegible
Assistant Director
Appeal & Flying Squad

Officer of Geology & Mining

Commissioner

Gujarat State,

Gandhinagar

Date :: 12/08/2024

Treasury Officer / Agent

16 AUG 2024
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Challan No. 312 DUPLICATE

Gandhinagar Treasury / Sub Treasury / State Reserve

Bank of India / challan for cash amount paid.

To be filled in by remitter

Name and address for whom paid :: Jay Khodiyar
Enterprise, Survey No. 136 paiki 4, Maliya, Veraval
National Highway, Taluka Maliya Hatina, District

Junagadh.

Towards appeal application under GMPMTS - 17 against
the impugned order by the Geologist, Junagadh Order No.
GJ/Lease/Tapas/Vasulat Hukam /2247 dated
19/07/2024 for simple earth / black trap minerals stock
unauthorized mining / transportation / storage mineral

value Rs. 10,43,35,774/-, appeal for relief.

Rs. 5000/ -

Signature :: sd/- Parag V. Vyas

0853 Non ferrous mining & metallurgical

industries

102 Mineral Concession Fees, Rent &

Royalty

08 Other Rececipt
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Sd/- illegible

Assistant Director

Appeal & Flying Squad

Officer of Geology & Mining

Commissioner

Gujarat State,

Gandhinagar

Date :: 12/08/2024
Sd/- illegible
Treasury Officer / Agent
16 AUG 2024

3525603087/53
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Challan No. 313 ORIGINAL

Gandhinagar Treasury / Sub Treasury / State Reserve

Bank of India / challan for cash amount paid.

To be filled in by remitter

Name and address for whom paid Jay Khodiyar

Enterprise, Survey No. 136 paiki 4, Maliya, Veraval

National Highway, Taluka Maliya Hatina, District

Junagadh.

19 2%

Towards GMPMTS - 17 [Amendment] Rules,

amount against the impugned order by the Geologist,

Junagadh Order No. GJ/Lease/Tapas /Vasulat

Hukam /2247 dated 19/07/2024 for simple earth

horized mining / transportation

/ black

trap minerals stock unaut

| storage mineral value Rs. 10,43,35,774/-, appeal for

relief.
Rs. 2086716/-

Signature :: sd/- Parag V. Vyas

0853 Non ferrous mining & metallurgical

industries

102 Mineral Concession Fees, Rent &

Royalty



354 ,
s
08 Other Rececipt
Sd/- illegible
Assistant Director
Appeal & Flying Squad

Officer of Geology & Mining

Commissioner

Gujarat State,

Gandhinagar

Date :: 12/08/2024

Sd/- illegible
Treasury Officer / Agent

16 AUG 2024
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Challan No. 313 DUPLICATE

Gandhinagar Treasury / Sub Treasury / State Reserve

Bank of India / challan for cash amount paid.

To be filled in by remitter

Name and address for whom paid : Jay Khodiyar
Enterprise, Survey No. 136 paiki 4, Maliya, Veraval

National Highway, Taluka Maliya Hatina, District

Junagadh.

Towards GMPMTS - 17 [Amendment] Rules, 19 2%

amount against the impugned order by the Geologist,
Junagadh Order No. GJ/Lease/Tapas/ Vasulat
Hukam/2247 dated 19/ 07/2024 for simple earth / black
trap minerals stock unauthorized mining / transportation

| storage mineral value Rs. 10,43,35,774/-, appeal for

relief.

Rs. 2086716/-

Signature :: sd/- Parag V. Vyas

0853 Non ferrous mining & metallurgical

industries

102 Mineral Concession Fees, Rent &

Royalty
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08 Other Rececipt
Sd/- illegible
Assistant Director
Appeal & Flying Squad

Officer of Geology 8 Mining

Commissioner

Gujarat State,

Gandhinagar

Date :: 12/08/2024

Sd/- illegible
Treasury Officer / Agent

16 AUG 2024

9825603087/53
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Jay Khodiyar Enterprise
79\07/
Survey No. 136 paiki 4, Maliya

f)/
- #4 , _
\ Veraval National Highway

At Taluka Maliya Hatina
District Junagadh

Date ::

To

The Additional Director
Appeal & Flying Squad Office

Gandhinagar

Sub :: For making challan for filing appeal.

Sir,

This is state that, for filing appeal against the impugned

order dated 19/07/2024 by the Geologist, Junagadh

kindly prepare the necessary challan for filing appeal.

Enclosure :: AS above.

Sd/- Parag V. Vyas
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F.D. Memo No. TUR/1088/178/Z, dt. 15-7-88
T.O. Form No. 6 Vide BTR-112
Try.8 g (Revised)

7%11 LAT7 o~

Challan No. 313

Copy

)7 /A

ORIGINAL

Challan for Cash Deposited into the Treasury / Sub-Treasury / State / Reserve Bank of India at Gandhinagar

(To be filled in by the Remitter)

Name (or designation) and address of the person

on whose behalf money is paid

Jay Khodiyar Enterprise
Survey No. 136 Paiki 4,
Maliya,

Veraval National Highway,

At. & Ta. Maliya-Hatina,
Dist. Junagadh

Particulars of remittance and of the authority, if any

Full particulars of the remittance and of the order, if any Towards
2% of the amount as per Rule 19 of the GMPIMTS-17
(Amendment) Rules, for seeking redressal against the order of
the Geologist, Junagadh, No. GJ/Lease/Inquiry/Recovery-
Order/2247, dated 19/07/2024, concerning the unauthorized

20,86,716

0853 Non Ferrous Mining &
Metallurgical Industries

102 Mineral Concession Fees,
Rent & Royalty

08 Other Receipt




362

excavation/transportation/storage of ordinary clay/blacktrap

mineral, for which the mineral value is Rs. 10,43,35,774/-.

Assistant Director —[

Flying Appeal and Flying Squad
(Samp and Sign of Assistant
Director ,
Flying Appeal and Flying Squad
Office of the Commissioner of
Geology and Mining, Office of the
Commissioner of Geology and
Mining,

Gujarat State, Gandhinagar)

Sign

(Signature of Tenderer)

Office of the Commissioner of
Geology and Mining, Office of
the Commissioner of Geology
and Mining,

Gujarat State, Gandhinagar

(in words) Rs.

Rupees Twenty Lakh Eighty-
Six Thousand Seven Hundred

Sixteen Only

Total

20,86,716

Rs.

Received

Date: 12/08/2024

Rs. (in words)

1+ /8
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Treasurer

Accountant

Treasury
Officer/Agent
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F.D. Memo No. TJR/ 1088/178/z, dt. 15-7-88
T.O. Form No. 6 Vide BTR-112
Try.8 g (Revised)

364

Challan No. 313

DUPLICATE

Challan for Cash Deposited into the Treasury / Sub

-Treasury / State / Reserve Bank of India at Gandhinagar

(To be filled in by the Remitter)

on whose behalf money is paid

Name (or designation) and address of the person

Jay Khodiyar Enterprise
Survey No. 136 Paiki 4,
Maliya,

Veraval National Highway,

At. & Ta. Maliya-Hatina,
Dist. Junagadh

Particulars of remittance and of the authority, if any

Full particulars of the remittance and of the order, if any Towards
2% of the amount as per Rule 19 of the GMPIMTS-17
(Amendment) Rules, for seeking redressal against the order of
the Geologist, Junagadh, No. GJ/Lease/Inquiry/Recovery-
Order/2247, dated 19/07/2024, concerning the unauthorized

20,86,716

0853 Non Ferrous Mining &
Metallurgical Industries

102 Mineral Concession Fees,
Rent & Royalty

08 Other Receipt
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excavation/transportation /storage of ordinary clay/ blacktrap

mineral, for which the mineral value is Rs. 10,43,35,774/-.

Assistant Director

Flying Appeal and Flying Squad
(Samp and Sign of Assistant
Director

Flying Appeal and Flying Squad
Office of the Commissioner of
Geology and Mining, Office of the
Commissioner of Geology and
Mining,

Gujarat State, Gandhinagar)

Sign

(Signature of Tenderer)

Office of the Commissioner of
Geology and Mining, Office of
the Commissioner of Geology
and Mining,

Gujarat State, Gandhinagar

(in words) Rs.

Rupees Twenty Lakh Eighty-
Six Thousand Seven Hundred

Sixteen Only

Total

20,86,716

Rs.

Received

Date: 12/08/2024

Rs. (in words)

)7/
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Treasurer

Accountant

Treasury
Officer/Agent

|3 |F
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F.D. Memo No. TJR/ 1088/178/Z, dt. 15-7-88
T.O. Form No. 6 Vide BTR-112

Try.8 g (Revised)

Challan No. 312
ORIGINAL

Challan for Cash Deposited into the Treasury / Sub-Treasury / State / Reserve Bank of India at Gandhinagar

(To be filled in by the Remitter)

Jay Khodiyar Enterprise
Survey No. 136 Paiki 4,
Maliya,

Veraval National Highway,

Name (or designation) and address of the person

on whose behalf money is paid

0853 Non Ferrous Mining &

At. & Ta. Maliya-Hatina, Metallurgical Industries
Dist. Junagadh 102 Mineral Concession Fees,
Particulars of remittance and of the authority, if any Rent & Royalty

Full particulars of the remittance and of the order, if any Towards 08 Other Receipt

the appeal application fee under GMPIMTS-17 for seeking
redressal against the order of the Geologist, Junagadh, No.
GJ/Lease/ Inquiry/Recovery-Order/2247, dated 19/07/2024,

5,000

concerning the unauthorized excavation/transportation/storage




of ordi : 2
4 "1ary clay/blackt, ap mineral, for which the minerq \W

Flying Appeal and Flying Squad”
(Samp and Sign of Assistant
Director

Flying Appeal and Flying Squad
Office of the Commissioner of
Geology and Mining, Office of the

Commissioner of Geology and

/7 /H

Mining,
Gujarat State, Gandhinagar)
Sign (Signature of Tenderer) Office of the Commissioner of
Geology and Mining, Office of
the Commissioner of Geology
and Mining,
Gujarat State, Gandhinagar
(in words) Rs. | Rupees Five Thousand Only Total |5,000
Rs. q. Received Date: 12/08/2024
Rs. (in words)
Tapasuser Accountant SRR
Officer/Agent
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F.D. Memo No. TJR/1088/178/Z, dt. 15-7-88
T.O. Form No. 6 Vide BTR-112
Try.8 g (Revised)
Challan No. 312
DUPLICATE

Challan for Cash Deposited into the Treasury / Sub-Treasury / State / Reserve Bank of India at Gandhinagar

(To be filled in by the Remitter)

Jay Khodiyar Enterprise

i . Survey No. 136 Paiki 4,
Name (or designation) and address of the person Mali

aliya,
on whose behalf money is paid ol

Veraval National Highway,

0853 Non Ferrous Mining &
At. & Ta. Maliya-Hatina, Metallurgical Industries

Dist. Junagadh 102 Mineral Concession Fees,
Particulars of remittance and of the authority, if any Rent & Royalty
Full particulars of the remittance and of the order, if any Towards 08 Other Receipt
5,000

the appeal application fee under GMPIMTS-17 for seeking

redressal against the order of the Geologist, Junagadh, No.
GJ/ Lease/ Inquiry/Recovery-Order/ 2247, dated 19/07/2024,

concerning the unauthorized excavation/transportation/storage

17 /=
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of ordinary clay/blacktrap mineral, for which the mineral value

IS Rs. 10,43,35,774/ -.

Assistant Director

Flying Appeal and Flying Squad
(Samp and Sign of Assistant
Director

Flying Appeal and Flying Squad
Office of the Commissioner of
Geology and Mining, Office of the
Commissioner of Geology and
Mining,

Gujarat State, Gandhinagar)

Sign

(Signature of Tenderer)

Office of the Commissioner of
Geology and Mining, Office of
the Commissioner of Geology
and Mining,

Gujarat State, Gandhinagar

(in words) Rs. Rupees Five Thousand Only Total 5,000
Rs. q. Received Date: 12/08/2024
Rs. (in words)
Treasurer Accountant Treasury

Officer/Agent
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